1 Oral Answers

RAJYA SABHA

Monday the 11th October, 1982119 Asvina
(vyvs) $061

The House met at eleven of the clock.
Mr. Deputy Chairman in the Chair

ORAL ANSWERS TO QUESTIONS

101. [The Questioner (Shri Jagdish Jani)
was absent, For answer vide Col...infra]
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAYVIR): (a)
The States of Orissa and M.P. have so far
been released Rs. 1,24,95,500 and Rs.
18,77.375 ruspectively  as  against Rs.
2,33,75,000 and Rs, 18,77,375 sanctioned.

(b) Yes, Sir,

(¢) A statement is abpended.

Statement

Amount of financial assistarce 1eleased to Oiiisa and Madky a Pradesk for rehebilitation of borded laparrers

Year Amount No. of Names of Distts, cavered
.- relecased . bonded
: labourers
covercd

ORISSA

1978-79 . . 5,11,000 315 Kalahandi, Koraput, Ganjam
Phulbani, Mayurbhanj.

1979-80 . . «  1,00,000 100 Koraput. Ganjam, Kalahand

1980-81 . . . 10,22,000 511 ..

1981-82 . . 90,62,500 6045 Puri, Guttack, Mayurbhanj,
Phulbani

1982-83 . . . 18,00,000 1800 Sundergarh, Balasore

Total:

1,24,95,500 8771

MADHYA PRADESH

1978-79 . . . 17,00,000 859 Betul, Bastar, Jabalpur, Raigarh
1979-80 . . . .
1980-81 . . N .. . ..
1981-82 ., . "'177.375 135 Guna, Bhopal, Chattarpur, Man-
dla. Sidhi, Panna, Raigrah
1982-83 .
" Total: 18,77,375
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Pattern of rehabilitation schemes imple-
mented:—

Oral Answers

The following is the pattern of schemes
which were sanctioned for Orissa and
Madhya Pradesh.

‘ORISSA .

Allotmen! of land, reclamation of land,
supply of plough and plongh  bullocks,
supply of agricultural implements, inputs
like seeds, fertilizers, pesticides, etc. sup-
ply of milch animals and other animal
husbandry components like goats, sheeps,
pigs, poultry etc, non-agricultural em-
ployment schemes like rickshaw pulling,
bullock carts, laundry. shopkeeping and
tailoring, pisciculture, ete.

MADHYA PRADESH .-

Non-land based schemes like supply ot
miich animals such as cows and buffaloes
and other animal husbandry programmes,
pisciculture and craft based schemes like
provision ol shed, supply of raw materials,
training in avocations like carpet-making,
bamboo craft, broom making, dye indus-
try, forest based wood craft, tassar based
industry, etc,
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to Questions 4
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SHRI VEERENDRA PATIL: Sir, 1
will explain the position, It is true that
during 1979-80 and 1980-81 no amount
has been - rcleased from here to the
Madhya Pradesh Government. The reason
for not releasing the amount is that from
the Madhya Pradesh Government, the
Government of India have not received
any proposal or any schemes at all during
1979-80 and 1980-81. When Government
of India have not received any scheme,
then the question of releasing the amount
does not arise at all. And out of the
amount that has been released so
far—i.e. Rs. 18,77,375—the Madhya Pra-
desh Government has submitted utilisa-
tion certificate only for Rs. 1,21,000. For
the remaining amount, they have to sub-
-mit the utilisation certificate. As and when
they submit the utilisation certificate and
ask for more amount, we are prepared
1o release the amount.

MR. DEPUTY CHAIRMAN: Shri
Surendra Mohanty.
M eql] A gEAdi AW g@q
qIT 2 !

[ It OCT,

1982 ] 1o Questions 6

MR, DEPUTY CHAIRMAN: No,
please. Mr. Surendra Mohanty.

ft qiiA® gedalw . JwA
A A HAA JEAT & |

MR. DEPUTY CHAIRMAN: If in three
times you cannot ask your questions..,
(Interruptions) No, please. Take your seat.

This is no reason. g orrq afst + =ng
T AT X @S q% & HT 3F !
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MR. DEPUTY CHAIRMAN: Three
times he rose and put the question.
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MR. DEPUTY CHAIRMAN: * Please
take your seats. I will not allow.
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SHRI SURENDRA MOHANTY: Sir,
while we note...

(Interruptions)
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SQt FugAmRe  wor feAr S ¥
#a #& £ | Mr. Surendra Mohanty.

SHRI SURENDRA MOHANTY: Sir,
while we note with great appreciation...

SHRI HAREKRUSHNA MALLICK:
Sir, ig there any difficulty. ..

(Interruptions)

MR. DEPUTY CHAIRMAN: Yes, Mr.
Mohanty,

SHRI SURENDRA MOHANTY: Sir,
while we note with great appreciation. ..

(Interruptions)
MR. DEPUTY CHAIRMAN: Order
pleased ®IT 7 a0 gng & famn

(RAJYA SABHA]

to Questions 8
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SHRI PILOO MODY: Mr. Deputy
Chairman, Sir, I hope you realize that you
are 101 per cent in the wromg and that
your ruling is 101 per cent wrong. (Inter-
ruptions) If answer to a question is not
given, he has the right not only to get up
thirty times but to get up thirly times to
demand a reply to that question, And if you
maintain that he has asked more thaa
one question, you must be in a position
to immediately repeat the questions that
he asked. You do not e¢ven listen to the
questions. You grg only interested in hugjl-
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ing the proceedings of the House. What
was the question and what was the reply,
you do mot even know. If I were to ask
you now to repeat the question, you will
not be able to do it. If I were now to ask
you to repeat the answer, you will not be
able to do it. And yet twenty times you
have said :

&t aat, gt qar, g, dam, Avary

You have said :

T AT JIET AAT |

It is not a question of khara ho gaya.
It is his right in this House 15 ask two
questions and he has not ashed his second
question, And you, Sir, have wasted 15

minutes of this House merely by being
abstreperous in this particular matter.

i g fam wvd Afwa, v
ZaTT T OTIT E | (s13am)
A7 agd FFAG F A FEA @A
g & g Faw war a1 fv Fmdm
azes F w9d QA wu4 A g gr =
AT I\ F AT SAF U
ZEAY T HE ¢ FEA SHAT NI 97
T RWGF R/ AT ARG F7EL
¥ UL g8 AW I TErAr 1 za
AEAD F ATE§ G FwiAA e Ay
A F S 9wy g & fad gERAe
Y 78 sfEa At Nt .. | (s9AUw)

SHRI JASWANT SINGH: Sir, Mr.
Mody has...
mit it. There was a very good intervention

(Interruptions) And you per-

from my hon. colleague. (Interruptions)

st guasmfy s gfer
gadt # o a gl 1 A
AT FAT R fHar @l WTEy Hser
anar & g 1€ vl o1 d euar
gt saar Afgg) L (Haam)
See the record. You are used to making
aspersions on this Chair, This much I

know. I have to face it every day. but
1 cannot do anything.

[ 11 OCT. 1982 }

1o Questions 10

SHRI PILOO MODY: I hoped wisdom
would dawn on you. I did not say any-
thing. T Kkept quiet because I thought that
wisdom would dawn on you and that you
wifl allow him the second question,

MR. DEPUTY CHAIRMAN: In this
House perhaps only you are the custo-
dian of wisdom, nobody else is there,

SHRI PILOO MODY: So you admit
that there are some people here who are
more fair minded. ...

MR. DEPUTY CHAIRMAN: You are
not the only one. There are others like
that.

SHRI PILOO MODY: Look at the way
these Members are intervening on your
behalf to stop a second question  froml
being asked, ~ . o :

MR. DEPUTY CHAIRMAN: Ng; no.
They are making their points.

me A3 § gl AL AT K o oow
.. (zmadma)

= 37 faq A9 @ wRdic w5
qig wid it T OFE ——

o

Mr. Mody said that you are 101 per
cent wrong and that your rulmg is 101 per
cent wrong.

=t e GEAIR ¢ HY AT
A qft 7d gAT | (3739W)

MR. DEPUTY CHAIRMAN: 1 think,
Jet us proceed further.

st qg foa @td : wwAm A
¥z Agl 3 aFd fx wE-ww #

w33 1 FAv fzar | WRAEE
e a0 L. (z35am)
% q:n' qFEGT | 'T R Lot

AzTy FATH T AT FE . .

MR, DEPUTY CHAIRMAN: Now, let
us proceed with the questions. After the
Question Hour, we can continue ali 1bis,
(Interruptions)
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MR. DEPUTY CHAIRMAN: After the
Question Hour, we can discuss this. (In-
terruptions) Mr. Kulkarni, after the
Question Hour, we can discuss the whole
matter. Yes, Mr. Mohanty., (Interruptions)

SHRI ARVIND GANESH KUL-
KARNTI: Sir, I was on my feet and you
said, “You sit down” and you allowed
him. Now you have to listen to me. (In-
terruptions) Otherwise this type of parti-
san attitude will make a permanent
cleavage between the Treasury benches
and the Opposition. (Inferruptions) This
attitude is not proper. You are treating
the Opposition Members not with cour-
tesy. (Interruptions)

SHR SURENDRA MOHANTY : For
what amount has the utilisation certificate
been received from the State of Orissa. ..
(Interruptions)

SHRI PILOO MODY: Mr. Deputy
Chairman, Sir, I am afraid that we have
to take the unprecedented stop of boy-
cotting your Question Hour today and
making the aspersion that you are deli-
berately interfering with  parliamentary
procedure on behalf of the ruling party. ..

MR. DEPUTY CHATRMAN: No. no. -

SHRI PILOO MODY: ...and that is
why we are boycotting the Question Hour
this morning,

(At this stage, some hon, Members left
the CHamber)

SHRI ARVIND GANESH KUL-
KARNI: On behalf of my party, I sup-
port what Mr. Mody has said. (Inferrup-
tions)

(A: this stage, some hon. Members left
the Chamber)

SHRI BUDDHA PRIYA MAURYA:
This irresponsible statement should not
be allowed to go om record, (Interrup-

tiqns) ,

[ RAJYA SABHA 1}

to Questions 2z

MR. DEPUTY CHAIRMAN:
please. Mr. Mohanty.

Order,

SHRI SURENDRA MOHANTY: Sir,
since my question was drowned in an un-
fortunate din and bustle, may I have your
permission to repeat the question so that
I may get a befitting reply. The main
question relates to the States of Orissa
and Madhya Pradesh, While the Minister
has given a detailed answer regarding °
Madhya Pradesh, I would like tg know
what funds have been released to the
State of Orissa and for what amount they
have received utilisation certificates. And
while we deeply appreciate the Govern-
ment’s concern for eliminating bounded
labour, is the Minister aware that bond-
ed labour in a most pernicious form
exists in the shape of “Dadan” labour
in Orissa and now in Delhi in the cons-
truction works and the “Dadan” workers
are given a more cruel deal than bonded
labour? If so, what steps is the Govera-
ment going to take in this regard? I would
like* to know whether tHey will bring a
legislation to ban bonded. labour in any
shape or form,

. g = W
LRI

SHRI DHARMAVIR: -The hon. Mem--
ber has asked about the details. of schemey
for Orissa regarding bonded labour reha-
bilttation. During 1978-79, the amotnt re-
leased was Rs. 5,11,000 to rehabilitate 315
banded labourers. The names of the dis-
tricts are also available with me. They
are- Kalahandi. Koraput, Ganjam, Mayur-
bhanj and Phulbani. During.1979-80, an
amount of Rs. 1 lakh was released for the
rehabhilitation of 100 bonded labourers.
In 1980-81. an amount of Rs. 10,22,00(v
was released for the rehabilitation of 511 -
bonded labourers. Tn 1981-82, an amount
of Rs. 90,62,500 was released for the
rehabilitation of 6,045 bonded labourers.
And. for the current year, 1982-83, Rs.
18 lakhs for the rehabilitation. of 1,800
bonded labourers have been released. The
Government of ' Orissa have fixed a tar-
get of rehahilitation of 7,500 freed bond-
ed labourers during the current financia)
year. Out of this 1,323 have been rehabij--
litated wp to the 30th June. 1982,

= T ¥t wimEy, W@
wElEa ¥ S sEw far € w1 wRw
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SHRI VEERENDRA PATIL: 1t is true
that the Supreme Court has recently given
a ruling in 'a Writ Petition filed by the
People’s Union for Civil Democratic Rights
on the ASIAD Games Complex saying
that the denial of minimum wages to the
labourers amounts to forced labour, This
matter is under examination in consulta-
tion with the Law Ministry and after we
get the opinion of the Law Ministry. fur-
ther action will be taken.

SHRI V. GOPALSAMY: Hundreds of
labourers were brought from Tamil Nadu
to Madhya Pradesh after giving false pro-
mises to them. These labourers were ex-
ploited and kept in inhuman conditions.
Reports have appeared in the press that
due to the efforts of the various officials
and also of some social welfare organisa-
tions, some of them were brought back
to Tamil Nadu, But I understand from
press reports that still such  menacing
practice is going on in Madhya Pradesh.

[ 11 OCT. 1982 j

i

to Questions Iy
Therefore, I would like to know from the:
honourable Minister what concrete steps.
have been taken by the Government 16
stop this menacing practice in Madhya
Pradesh,

SHRI VEERENDRA PATIL: So far
as implementation of the Act is concern-
ed. implementation rests with the State
Governments. We have been repeatedly
writing to all the State Governments. My
predecessor has written two circular fet-
ters to all the State Governments to iden-
lify the bonded labour and free the bond-
ed labour and also to rehabilitate the
bonded labour, We have been vigorously
pursuing the matter, and we have pre-
pared a blueprint for rehabilitation of the
bonded labour and we have been repeatedly
writing and repeatedly impressing 'upon
the State Governments to identify the
bonded labour, release them and rehabili-
tate them. And whatever proposals we
have received from the State Governmats,
we are processing the proposals, we are
sanclioning the proposals and we are re-
leasing the amount that is asked for by
the State Government,

P
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(Interruptions)
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SHRI KALYON ROY:
out to the Chair.

I am pointing

MR. DEPUTY CHAIRMAN:
be brief,

Please

W TMAE atEg Fa1
TIPE HTFTT qe:ﬁ ECEEREE A Ep
faaifrg w74 & fao w1 sAwa
FAR qr fegarr #39 ? fewie
e ¥ 5 FRIMA IR FE g
FHTT To S1@ F 94 FX F w9
Fa A 7200 fog foy W@z §
Fgar wagll w1 AN F oA &
A I TP LTI ¥ 9v f33m
FT

SHRI VEERENDRA PATL : Sir, the
definition of bounded labour and bounded
Jabour system has been madc in the Act,
in the Bonded Labour (Abolition) Act,
1976. }f the hon. Member wants , I am...

W TMEEAEL L T4F FZTA)
afent & 1 wra faa s Eﬁi dam
437 fegaaT v aTERT T4 ATHIT
gv 7 fa¥a47 A1 g wFF ) gE-
fag x5 W

- [ RAJYA SABHA ]

10 Questions 16

SHRI VEERENDRA PATIL: Who is
a bonded labour and what is the bonded
labour system have been defined here in
the Act. There is no question of any diffe-
rent interpretation by different  State
Governments. They cannot make different
interpretations at all. They have to make
interpretation according to the definition
that has been laid down in the Act itself.
It has been laid down in the Act, So far,
after this Act came into force..(Inter-
ruptions) After this Act came inlo “orce,
only 11 States have reported the incidencz
of bonded labour. We have been writing
to all the State Governments repeatedly
and several State Governments and even
these 11 State Governments say that in
their States there are no bonded labour

at all. We have been writing. As 1
said, .my predecessor hag written two
letters, He hag written ope letter in

February, 1982 and another letter in May,
1982. And he has asked that steps should
be taken to identify the bonded labour.
We have been repeatedly impressing upon
the State Governments to take all possible
steps to constitute vigilance committees at
district  levels and qub-divisional levels
and glso to take the co-operation of
different non-officia] organisations. And
we have been doing whatever is possible
within our powers. We have been doing
our best to impress upon the State Gov-
ernments to take up thig question of
identification of bonded labour. If some
of the State are not doing it, T do not
know what 0 do. Some Members say
that in some States there is the incidsnce
of bonded labour. When we ask that
particular State Government, they say
that in their State there iy no bonded
Jabour. This is the position.

MR. DEPUTY CHAIRMAN: Mr.
Sinha, please.

SHRI INDRADEEP SINHA: 1 will
confine myself only fo the State of MP.
The Gandhi Peace Foundation had
carried out an investigation iato the
number of bondeq labourers in different
States, Now, what was the pnumber in
Madhya Pradesh identified by the Gandhi
Peace Foundation? It appears that whe-
ther there wa; a Janata Government or
there was a Congress (I) Government,
the attitude of MP...
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SHRI RAMANAND YADAV: The
SVD Government in Bihar in which you
were. ..

at gegdie fug ¢ ¢ A @Ay O
2 WZF L @A T DN W T

So, whether there was a Janata Govern-
ment or there was a Congress (I) Gov-
ernment in Madhya Pradesh, the attitude
of utter indifference to bonded labourers
i unchanged. It is scandalous, In
1979-80 and 1980-81, no reports were
received.  This year also, mo report is
veceived. For 1981-82, probably, about
135 cases were reported. So, if this is
the attitude of the Madhya Pradesh
Government, only two things can be done,
Either the MP Chief Minister should be
appointeq the Labour Minister of Gov-
ernment of India so that all problemg are
solved or he should be dismissed and
somebody else should be appointed, (In-
terruptions). L

~

SHRI VEERENDRA PATIL. Sir, so
far as the MP Government is concern-
ed...(Interruptions) bonded labour that
has been identified o far is 1,777. And
they have approached us for rehabilitation
of 1441; we have sanctioned amount for
rehabilitation of 994 so far, and T have
already made it clear that we have
already released, Rs. 18 lakhs. Bot un-
fortunately, from Madhya Pradesh Gov-
ernment, we have not received utilisation
certificate. As and when we reccive
utilisation certificate, we are prepared to
release more amounts. So far as releasing
funds is concerned, it is not problem at
all. W, are prepared to release it, but
we must know whatever funds have been
released already, whether they have heen
utilised properly, For that, they have to
submit utilisation certificate and we have
been repeatedly telling the Madhya Pra-
desh Government to submit utilisation
certificate. But unforfunately they have
not been able to submit the utilisation
certificate.

The hon. Member wanted to  know
about the survey conducted by Ganrdhi
Peace Foundation. It is true Gandhi
Peace Foundation conducted national
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sample survey in 10 States in 1978-79
and according to them, the bonded Jibour
in the entire country—I do not know
about Madhya Pradesh—is 26,17 lakhs.
We got that report and we examined it.
But we find from the examinatio that
the melthodology adopted by Gandhf
Peace Foundution was not scientific,
Therefore, Government have not accepted
their estimate and their report,

MR. DEPUTY CHAIRMAN : Next
question. :

Augmentation of Electricity Generation

*103. SHRI P. N, SUKUL:
DR. LOKESH CHANDRA:t

Will the Minister “of ENERGY be
pleased to gtate:

(a) what ure the plans for augm:nting
electricity generation during the next five
years to meet the rapidly increasing needs
of Delhi; and

(b) whether Government propose to
instal in Dethi a new power house 10 ease
the heavy joad on the existing ones?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 VIK-
RAM MAHAfAN): (@) and (b Al
statement is Jaid on the Table of the
House.

Statement

(a) and (b) An installed capacity of a
little over 1000 MW is available in Badar-
pur and Indraprastha Power Stations
which cater for the needs of Delhi. Be-~
sides, Delhi is entitled te 20 MW from
Baira-Siul Project which has already been
commissioned, 150 MW from Singrauli
Super Therma] Power Project thz first
unit of which has been commissioned and
45 MW from Salal Hydro Electric Project
expected 10 bhe commissioned in 1985-86.
Tn addition, Delhi will receive an alloca-
tion of power from other Central pcwer
stations under construction in the North-
ern region.

In order to meet the long term power
requirements of Delhi, the feasibilily of

¥The question was actually ashed on
the floor of the House by Dr. 1lokesh
Chandra,



